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A Memo dated 25.01 .06 has been filed
to withdraw this case, as the sane is not

maintainable. None appears for the Applicant

no‘-{ the Applicant is present t£o press this
prayer for withdrawal. The signature on the
meémo do not tally with the signature given
in the Vakalathanama filed on 12.04.05. In
the said circumstances, no orders can be
pa@ssed on this memo dated 25.01.06. The
matter may be called for hearing.

A copy of this order be sent to the

Applicant in the address glven in the Qriginal

Application requiring him to appear and

orosecuce thlS case for hearing on 03403.06.

Call this matter on 03.03.06 in the

warning list for hearing.
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order dated., 10,03.06
Ge. #4charya, Ld. Counsel app-arin
for the applicant and also(the applicant shri
Priva Ranjan Sethi/who is present in person)

and Shri U.B. Mohapatra, Ld.

Heard Mr.

Sre. Standing Counsd
appearing for the Respondents. By filing a
Memo dte10.03.06 the applicant has prayed to
withdraw this case inorder to approach the |
Hon'ble High Court of Orissa in & Writ Petition,

1
Since the app liehnhthas expressed his
éeiire O withdraw,this casc, is hereby permitted
y.] W‘ LS

to é@:sﬂ(pnﬂ,JVCOrdlngly)thls O.A stands
dismissed being withdrawn,. “g
Send copies of this order to the applicant
and to the Respondents and free coupies of this
order be given to the Counsels appearing for
both the parties \~f9
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